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"Refugees are people who are forced to flee from their countries because of threats to their life linked to their
race, religion, nationality, membership of a particular social group, or political opinion."
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MADAM CHAIRMAN : The time allotted for the discussion on this Resolution is over. If the House agrees, the time may be
extended by one hour, including for the Minister's reply.

SEVERAL HON. MEMBERS: Yes, Madam.
MADAM CHAIRMAN: The time for the discussion on the Resolution is extended by one hour.
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MADAM CHAIRMAN: The next speaker is Shri Ashok Tanwar. You would be allowed to speak only for two minutes.
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MADAM CHAIRMAN: Thank you.

Now, the hon. Minister to reply to the discussion.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): Madam, I am
deeply grateful to the hon. Members of this august House who have actively participated on the Resolution moved by Shri
Arjun Meghwal for the formulation of an action plan to rehabilitate persons displaced from Pakistan.

Altogether, 14 hon. Members have taken part in the discussion, and I thank each one of them. I place on record my deep
appreciation for their valuable suggestions and observations. I have carefully listened to the speeches made by each
Member, and I have taken note of all the important points raised by the Members. I once again thank them for their
valuable suggestions and observations.

I fully share the sentiments expressed by the hon. Members of this august House. Now, I may try to reply to almost
all the important points raised by the hon. Members. I wish to take up the key issues one by one.

A very important issue has been raised by Shri Meghwal relating to the rehabilitation of displaced Hindu families
presently coming from Pakistan. It is worthwhile to mention that in order to solve the massive problem of mass influx of
displaced persons from the erstwhile West Pakistan -- as a result of partition in 1947 and to rehabilitate them -- the
Government of India, during 1950's, had taken a series of measures by enacting a series of Acts. As the major works of
claims, compensation and also rehabilitation, more or less, had been completed by 1970, the Central Government repealed
all these Acts in 2005. At present, we do not have any Act in this connection because this august House has repealed all
these Acts.

I would like to state that the Central Government has been very sensitive to the issues faced by the Pakistan nationals who
migrated to India at various point of time. For instance, it has been decided that the cases of the Pakistan nationals who
entered India prior to 31.12.2004 would be processed on a case to case basis, and if an applicant files an Affidavit before
the authority prescribed under Rule 38 of the Citizenship Rules, 2009, that is, the Collector, District Magistrate and Deputy-
Commissioner, it may be accepted in lieu of the Renunciation Certificate. The State Governments and UTs concerned have
been duly requested to deal with these matters as per instructions given by the Ministry of Home Affairs. In fact, the
Ministry has also stipulated a Standard Operating Procedure for dealing with foreign nationals who claim to be refugees.
The gist of the procedure is as follows:

(i)  The version of the foreign national making such claim will be carefully examined by the concerned FRRO/FRO. The
FRRO/FRO will recommend the matter to the Ministry of Home Affairs (MHA) for grant of Long-Term Visa within
thirty-days from the date of claim by the foreigner provided it is found that prima facie the claim is justified on the
grounds of a well-founded fear of persecution on account of race, religion, sex, nationality, ethnic identity,



membership of a particular social group or a political opinion.

(i)  MHA will consider all the inputs including the report of FRRO/FRO as well as inputs of the Ministry of External
Affairs (MEA) and arrive at a decision on Long-Term Visa with validity up to one year from the date of issue.
Details of cases in which Long-Term Visa is ordered will be shared by the MHA with MEA.

(iii)  The Long-Term Visa for such foreigners will be renewed every year for a maximum of five years at the level of the
FRRO/FRO concerned based on assessment of the conduct of the foreigner and security implications. In case of
any adverse report is arrived at, the MHA will be immediately taking appropriate action in this connection.

(iv) During such period of stay in India, the foreigner national will be allowed to take up any employment in the private
sector or undertake studies in any academic institution in our country.

(v)  No such foreigner will be deported without the permission or specific clearance of the MHA.
(vi) No person who is an economic immigrant will be entitled to the benefits of these guidelines.

Another important issue has been raised by Shri Meghwal and other Members relating to rehabilitation of West
Pakistan refugees of 1947 who have settled down in Jammu & Kashmir (J&K). The hon. MPs -- during the course of the
debate -- have highlighted various grievances and demands of West Pakistan refugees of 1947 who have settled in the
State of Jammu & Kashmir.

In the wake of Pakistan aggression in Jammu and Kashmir in 1947, about 4,745 families have migrated from the then
West Pakistan and were settled in Jammu, Kathua and Rajouri Districts of Jammu Division. After their migration, some of
these families occupied Government land and evacuee property land. The State Government, in fact, allowed them to retain
up to 8 acres per family of irrigated land or 12 acres of un-irrigated land subject to certain conditions.

The West Pakistan refugees settled in Jammu & Kashmir are not permanent residents of the State in terms of
Jammu & Kashmir Constitution. Consequently, they do not enjoy the benefits that other residents of the States are entitled
to. These West Pakistan refugees of 1947 are very much the citizens of India as they have the right to cast their vote in
Parliament elections.

The Government of India has requested the State Government from time to time to confer the benefits of State
subject on West Pakistan refugees and to consider the issue of Permanent Resident Certificate to these refugees. The
matter is under the domain of the J& K administration, and as all of you are aware that we cannot directly intervene in the
matter of J&K because J&K enjoys special status in view of Article 370 of our Constitution.

In order to mitigate the problems of West Pakistan refugees, the hon. Prime Minister announced a package for J&K in
2008. The package provides for concession to children and grandchildren of West Pakistan refugees settled in J&K in
matters of admission in technical and educational institutions approved by the All India Council of Technical Education
(AICTE). The All India Council of Technical Education (AICTE) has issued guidelines for creating necessary provisions in
this connection. The State Government of J&K has also been advised to cover the West Pakistan refugees under various
Centrally-sponsored schemes that are being implemented in the State of J&K.

This Ministry has advised the Credit Guarantee Trust for Micro and Small Enterprises to impress upon the member lending
institutions such as public sector banks located in the State of Jammu and Kashmir to extend credit facility to West
Pakistan refugees under the Credit Guarantee Scheme.

Another important question has been raised by hon. Members relating to permission to Pakistani nationals residing in
border areas to visit the West of National Highway-15 in Rajasthan. I think, Madam, you have also raised this issue the
other day. The Government has examined the request for grant of permission to Pakistani nationals residing in the border
areas to visit the West of National Highway-15 in Rajasthan. As you know, Madam, it falls in the protected area. On
security considerations, it has not been possible to grant such blanket permission to the Pak nationals to visit that area.
However, such requests of Pakistani nationals received through the State Government of Rajasthan are examined on a case
to case basis in consultation with security agencies for grant of requisite permission.

Madam, another important issue has been raised, that is, delegation of power to the District Collectors in the States of
Gujarat and Rajasthan for grant of Indian Citizenship to Pakistan nationals. This is a very important issue which has been
raised by some Members. The powers to grant Indian Citizenship to nationals of Pakistan belonging to minority Hindu
community were delegated to the Collectors of Kutch, Patan, Banaskantha, Ahmedabad of Gujarat and Barmer and
Jaisalmer of Rajasthan in 2004 for one year to grant citizenship to Pak nationals of minority community staying in the



border districts of Rajasthan and Gujarat as a special case. This delegation was extended up to 2007 on year to year basis.
Such powers were not delegated to any other State. Sufficient time was given to these two States to decide such pending
cases.

Madam, I may mention that some of the cases were received by the Ministry of Home Affairs where Indian Citizenship was
granted to Pak nationals without renunciation of Pak nationality which may result in dual nationality. This is against our
Constitution. Such lapses have security implications also. You are fully aware of that.

The provisions of applying for Indian Citizenship continue to be available as per provisions of Citizenship Act of 1955.
Normally, the Central Government takes about four months in processing cases and issuing acceptance letter in
consultation with security agencies. In order to make the procedure simpler, faster and transparent, the Home Ministry has
decided to introduce what is called online submission of application for grant of citizenship with effect from 1.12.2001.

Another important issue has been raised about the fee structure. A reasonable fee of Rs. 5,500 was prescribed for
citizenship under Section 5 (1) (a) of Citizenship Act, 1955 in 2005. This is a one-time payment for acquiring Indian
Citizenship. We consider it to be quite reasonable.

Another very important issue, that is, permission to go to other cities in India for livelihood, work permit, marriage, death
or any other important work was raised by the hon. Members. I am extremely happy to inform the House that Pakistan
nationals staying in India on long-term visa are permitted to engage in employment of purely private in nature. Similarly,
children of such Pak nationals are also permitted to take admissions in schools, colleges and universities subject to usual
conditions prescribed for foreign nationals in this regard. On security considerations, it may not be possible to grant blanket
permission to visit other cities. However, Pakistani nationals on long-term visa can get requisite permission for visiting
other places through the State Government concerned.

Madam, a very important issue has been raised by almost all the hon. Members, that is, the condition of the Hindu
minorities who are living in Pakistan.

As such, I cannot give any assurance on that. The issue has been taken up by the Government of India from time to time
with Pakistan Administration. Through diplomatic channel alone, we can take up that issue. Right now, I can tell you that
much.

Madam, coming to the question of deportation of Pakistani nationals belonging to Minority communities in Pakistan, again I
would like to say that this issue will be taken up at the level of Pakistan Government through diplomatic channel by the
Government of India.

I am happy to reassure that till the proposal for grant of a long term visa is under consideration, Pakistani nationals will not
be deported to Pakistan.

I would like to reiterate that the Government of India is very sensitive to the issue related to the welfare of all foreign
nationals in India including Hindu Pak nationals who deserve support and attention subject to the laws of the land and
policies of the Indian Government.

I once again thank hon. Arjun Meghwalji, Madanlal Sharmaji, your honour Shrimati Sumitra Mahajan, T.K.S. Elangovan Ji,
Shri B. Mahtab, Dr. Baliram, Dr. Mirza Mehboob Beg, Shri Choudhary Lal Singh, Shri Kabindra Purkayastha, Shri S.D. Shariq,
Rajendra Agrawal Ji, Prof. Saugata Roy, Shri Mahendrasinh Chauhan, Shri Satpal Maharaj and Shri Ashok Tanwar for their
contribution. Everybody has contributed a great deal to this live discussion. I thank everyone for their contributions and for
their suggestion/observations.

In view of these facts stated by me, I earnestly request the hon. Member MeghwalJi to withdraw his resolution.
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SHRI MULLAPPALLY RAMACHANDRAN: Meghwalji, all these points that you have raised right now, you had, in fact, raised
them on the day when you had moved the Resolution also. I have covered almost all the points in my reply.

SHRI ARJUN RAM MEGHWAL: You have covered them but you have not given any assurance to me.

SHRI MULLAPPALLY RAMACHANDRAN: What assurance can I give you?

SHRI ARJUN RAM MEGHWAL: I want refugee status for them. Would you give them refugee status?

SHRI MULLAPPALLY RAMACHANDRAN: At the moment, we cannot consider that issue at all.

SHRI ARJUN RAM MEGHWAL: What is your action plan regarding citizenship?

SHRI MULLAPPALLY RAMACHANDRAN: There is absolutely no problem about citizenship. I have made it absolutely clear.
SHRI ARJUN RAM MEGHWAL: Can you give this power to the District Magistrate of the concerned District?

SHRI MULLAPPALLY RAMACHANDRAN: As of now, there is absolutely no problem regarding citizenship at all for the people
who have come from Pakistan.

SHRI ARJUN RAM MEGHWAL.: You have to give some assurance to me. idurct BRI it @ 3 £ 6 & ddl ar at a8 § 3
&(caaeron)

SHRI MULLAPPALLY RAMACHANDRAN: If you have got any specific problem, you can let me know. I will look into that. I
will correct it.

SHRI ARJUN RAM MEGHWAL: It is not a specific problem but it is a general problem. My point is that you are not giving
refugee status to the Pakistani minority which is coming here.

SHRI MULLAPPALLY RAMACHANDRAN: We cannot give refugee status.



SHRI ARJUN RAM MEGHWAL.: You are not providing citizenship. You are providing the citizenship but the process is very
complicated.

MADAM CHAIRMAN : You only request him to withdraw.

SHRI MULLAPPALLY RAMACHANDRAN: Meghwalji, with all humility at my command, I would request you to withdraw the
Resolution.

MADAM CHAIRMAN: Are you withdrawing the Resolution?
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MADAM CHAIRMAN: The question is:

"Taking into account the problems being faced by the persons migrated from Pakistan to India and settled in
various parts of the country, this House urges upon the Government to take immediate steps to grant them
citizenship and formulate a time bound action plan to extend them facilities as are available to other citizens
of the country."

The motion was negatived.



